Central Administrative Tribunal, Principal Bench

Original Application No.1763 of 1328

,_,:

New Delhi, this the 19th day of September, 2000

Hon ble Mr.Kuldip Singh,Member (I}

§.
it Horn ble Mr..S.A.T. :Rizvi,Member{A)
Shri B.D. Sharma, Jr. Engineer (Electiical-IIID
Flectrical Construction Division No,II
CPWD, Sena Bhawan, New Delhi-11. ‘ - Applicant
{By Advogcate — Shri B.5. Malnee)

3]

The Director General oF Works
C.P.W. D, Nirman Bhawan,
Mow Delhi-11

2.The Chisf Engineer (Electrical)-I,
CLoPW. DL Vidyult Bhavan,
New Delhi '

4, The Superintendling E“gihh“r {Electricalj
Delhi Central FElectrical Ciircle No. VTIL.
CPWD I.F. Bhavan, New Delhil.
5.The Executive Engineer (Electricall
Electrical Construction Divis ior Mo, IT, -
CPWD, Sena EBhawan,
HNew Delhi ' - Respondents

(By Advooate - Shrl R.V.Sinha)
0 R D E R(ORAL)
By Hon ble Mr . Kuldip Singh,Member{J)

The applicant is aggrieved of the impugned
order  dated  7.7.28 vide which the respondents had turned
down  the representation of the applicant for granting  him
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